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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.No.715 OF 1999, DATE OF ORDER:1-5-1599,

BETWEEN:

K.Rama Devi. «ee fApplicant
and

1. The General Manager,
South Central Railuway,
3rd Floor, Rail Nilayam,
Secundarabad-500 371.(AP).
2. The Ojvisional Railway Manager,
South Central Railuay,
Divisional OPficas, Vi jayawada-520 001{A).

. .Reapondert s

COUNSEL FOR THE APPLICANT :: Mr.S.Ramakrishna Rao
COUNSEL FDR THE RESPONDENTS: Mr.K.Siva Reddy
CoRAN:
THE HON'BLE SRI R.RANGARAJAN,NENBER(ADNN)

AND

THE HON'BLE SRI 8.5.JAI PARAMESHWAR MEMBER (JUDL)

: ORDER :

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEM3ER(A) )

Heard Mr.S.Ramakrishna Rao, learned Counsael faor
the Applicant and Mr.K.Siva Reddy, learned Standing

Counsel for the Resapondents.
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. 2. The g plicant while working as Woman Khalasi
uvnder I0W/Construction/Headquarters, Secundsrabad, uas
promotad and sent as a Gang Woman under PYI/Guntur.
The applicant submits that her husband is working in
Hyderabad, and she has one yewag child aged abowt

3 years. Hence, her separation from her husband by
posting har at Guntur, causes immenses hardship to

her and she rsquastéﬁz’transfer to Hyderabad, so that
she cané;;ﬁétayﬂjiuith her husband. She has(@iﬁ@f?fﬁd
a represantation in this connaction which is stated to
be pending with the Respondent No.2. The only point
that is made out in this OA is that -her request for
transfer to Secunderabad/Hyderabad, should be considerad
and she should be posted at Secunderabad, aven if it

requires reverting her to the louwer gradse.

3. Under the circumstances, the following direction

is given:-

"Respondent No.2 or the Competent Authority
in this connection should take a final
dacisionﬁtor tranaferring the applicant
to Hyderabad. If a decision has been
taken to transfer her to Hydarabad, and
there is no post available, her name should
be registered in the requast transfer
ragister for considsration at the appro-

priate time as per her turn. While doing

so, &8 p#¥ the instructions of the Railuay
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Board, vide Lettsr No.E(NG)I-97/TR/28,
dated:5-11-f99?, should be kapt in

view. A final decision in this connection
should be taken by tha concerned authority
within a period of two months from the

date of receipt of a copy this Order.”
4. Uith the above diraection, the OA is disposed of
at the admission stage itself. No costs.

Registry to send a copy of the DA to the

Respondent No.2 along with this Order.

AR AME SHW AR ) (R.RANGARAJAN)
\ L:?}‘- R (JuoL) MEMBER (ADMN)
PATED:this the 1st day of Juns,1999 [ )
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